
33. Coimbatore (Tamil Nadu)

34. Raxaul (Bihar)

35. Siliguri (West Bengal)

36. Haldia (West Bengal)

37. Jalgaon (Maharashtra)

38. Meerut (Uttar Pradesh)

39. Unnao (Uttar Pradesh)

40. Saharanpur (Uttar Pradesh)

41. Visakhapatnam (Andhra Pradesh)

42. Bhilwara (Rajasthan)

43. Allahabad (Uttar Pradesh)

44. Barwala (near Chandigarh)

45. Paradip Port (Orissa)

46. Waluj (Maharashtra)

Excise duty Evasion by Tyre Industry

1248. SHRI SANAT KUMAR MANDAL : Will the 
Minister of FINANCE be pleased to state :

(a) the amount unearthed by the Directorate General 
of Anti Evasion in the first round of probe of central 
excise evasion by the organised sector of the tyre 
industry;

(b) the outcome of the investigations in the second 
round and the modus operandi followed in the central 
excise evasion; and

(c) the amount proposed to be realised from the 
small-scale and some major tyre manufacturers and the 
steps initiated in this behalf so far9

THE M IN ISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) A prima-facie evasion of Central 
Excise duty to the tune of Rs. 89.19 crores against the 
tyre manufacturers in the organised sector has been 
unearthed by the Directorate General of Anti Evasion in 
1996.

(b) In the second round of anti-evasion operations, 
certain tyre manufacturers in medium sector have been 
covered. The investigations conducted so far in these 
cases have revealed alleged evasion of central excise 
duty in the order of Rs. 6 crores approxim ately. 
Investigation in these cases have been initiated on the 
basis of intelligence that certain tyre manufacturers have 
removed light commercial vehicle tyres in the guise of 
tractor trailor tyres. Light commercial vehicle tyres are 
leviable to higher rate of duty.

(c) The amount can be recovered after adjudication 
in accordance with the provisions of Central Excise Act 
and Rules made thereunder. However, fts. 5.85 crores 
have a lready been paid vo lu n ta r ily  by the tyre  
manufacturers in organised sector in this regard. So far,

no action has been initiated against tyre manufacturers 
in small-scale sector.

Supply of Coal to Power Projects

1249. SHRI S.D.N.R. WADIYAR :

DR. M. JAGANNATH :

SHRI SANDIPAN THORAT :

Will the Minister of COAL be pleased to state :

(a) the total annual requirement of coal of different 
power plants;

0
(b) the order placed by each coal based power 

plant for the year 1996-97, monthwise;

(c) the quantum of coal supplied to each power 
plant during the year 1996-97 so far, monthwise; and

(d) the steps taken to ensure supply of coal to each 
power plant according to the requirement irrespective 
ot the fact that it is in the public sector or private sector; 
and

(e) the steps taken to boost the production of coal 
particularly in Singareni collieries?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) For the year 1996-
97, the Planning Commission has assessed the demand 
for coal for the power sector at 215 million tonnes. 
However, the power station-w ise generation target 
shows requirements of only 199.64 million tonnes.

(b) and (c). The Central Electricity Authority (CEA) 
makes recommendations for allotment bf coal for each 
coal based power plant on the basis of generation 
targets fixed for them. The recommendations made by 
the CEA are considered by the Standing Linkage 
Committee (Short-term) which allots coal for each 
thermal power station on quarterly basis within the 
overall constraints of availability of coal, transportation, 
unloading facilities of the power stations and timely 
payment for coal supplies. The details regarding month- 
wise quantum of coal supplied to each power plant 
during the period April-October, 1996 by the public sector 
coal companies are given in the Statement enclosed.

(d) Coal supplies to power sector is accorded the 
highest priority. Supply of coal to power sector is 
m onitored regularly by an In te r-M in is teria l Group 
irrespective of the fact that whether it is in public or 
private sector. Appropriate corrective action is taken to 
step up coal supplies wherever necessary.

(e) D espatches to pow er se c to r have been 
consistently increasing over the years. Both Coal India 
Ltd. (CIL) and Singareni Collieries Company Ltd. (SCCL) 
have been able to meet the growing demand of power 
sector in full. Various steps have been taken to increase 
production of coal in SCCL. These inter alia include 
opening of new mines, modernisation of existing mines 
and improving the industrial relations in the company.



STATEMENT

Month-wise coal supply from CIL and SCCI to Thermal Power stations during the period April-October, 96

(In’ 000 tonnes)
____________________________ (Data Provisional)

Name of TPS April, 96 May, 96 June, 96 July, 96 Aug., 96 Sept., 96 Oct., £

1 2 3 4 5 6 7 8

Badarpur 218 239 234 249 275 231 228

I.P. (DESU) 85 113 126 90 81 92 62

Rajghat 57 67 67 71 61 64 57

Faridabad 72 63 62 66 71 55 53

Panipat 159 213 209 194 267 246 142

Bhatinda 127 168 153 203 246 212 215

Ropar 356 341 346 436 503 446 384

Harduaganj 96 89 53 46 53 39 47

Obra 270 263 245 207 142 142 250

Singrauli 861 773 724 722 713 741 843

Rihand 405 391 372 285 235 406 488

NCTPP 262 278 321 345 322 31 1 382

Unchahar 138 122 162 140 141 164 204

Panki 49 54 53 40 43 34 42

Paricha 37 43 47 46 45 40 44

Anpara 520 538 571 685 583 668 630

Tanda 98 71 91 77 77 64 98

Kota 403 319 289 388 375 401 434

Ahmedabad 123 160 127 147 143 143 188

Wanakbori 414 386 429 327 360 404 483

Gandhinagar 180 187 188 163 124 103 185

Ukai 340 316 306 327 287 263 252

Sikka 93 103 103 107 80 97 100

Bhusawal 159 197 204 107 73 87 118

Chandrapur 750 773 697 634 487 640 862

Koradih 616 635 548 537 537 584 625

Nasik 379 330 377 321 342 212 216

Khaperkhera 33 25 34 116 154 170 187

Parli 203 239 260 246 212 312 261

Paras - 16 17 26 10 10 10

Dhanu 107 160 130 137 180 202 221

Trombay 10 10 2 0 3 0 4

Korba East 163 190 172 171 130 131 175

Korba West 252 203 281 271 184 154 219

Amarkantak 46 52 82 46 34 29 21

Satpura 457 439 401 403 421 462 495

Birsingpur 154 145 119 111 74 74 94

Korba STPS 1141 1066 997 1007 988 946 994

Vindhyachal 495 383 408 433 428 454 577



1 2 3 4

Ramagundam 893 946 660

Kothgudam 577 436 362

Ramagundam B 26 27 30

Vijaywada 659 683 666

Muddanur 241 127 66

Tuticorin 255 258 197

Mettur 294 319 336

Ennore 224 245 220

Nellore 1 21 9

R a ichu r 387 348 303

Baraum ti 7 49 47

Patratu 94 105 112

Muzaffarpur 52 5 19

Patna 0 2 0

Tenughat 7 8 0

Chandrapura 201 127 108

Bokaro 150 132 106

DVC 105 67 72

CESC S Gen 139 116 120

Titagarh 88 102 90

Bandel 98 118 116

Santaldih 101 97 70

Kolaghat 412 403 409

DPL 59 62 47

Farakka STPS 582 463 428

Talcher 144 128 126

Talcher STPS 0 0 0

lb valley 123 116 97

Kahalgaon 222 241 182

Bongaigaon 27 38 24

[Translation]

Lok Adalats

1250. SHRI JA! PRAKASH AGARWAL : Will the 
Minister of LAW AND JUSTICE be pleased to state :

(a) whether any proposal to extend the Jurisdiction 
of the Lok Adalats is under the consideration of the 
Government:

(b) if so. the details thereof;

(c) whether the Union Government have issued 
d irections to some State G overnm ents to make 
arrangement to hold Lok Adalats at least twice a 
month;

5 6 7 8

651 560 659 462

384 282 226 265

27 23 26 24

576 742 634 686

171 97 69 95

282 237 262 280

333 352 401 432

299 255 242 264

6 - - -

358 341 280 308

49 46 15 14

101 92 91 61

20 9 25 12

2 2 2 0

0 26 34 56

157 134 65 147

168 118 1 1 1 140

42 56 91 129

141 129 131 139

106 83 84 86

119 97 126 106

83 83 82 82

443 414 438 458

75 54 44 49

428 451 391 480

0 123 1 10 110

139 17 82 66

142 128 178 254

278 209 220 270

32 33 24 18

(d) if so, the details of such States and the reasons 
for not issuing the directions to the rest of the States;

(e) w he ther these d irec tio n s  of the Union 
Government are being followed by the concerned States;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND 
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D. 
KHALAP) ; (a) No, Sir.

(b) Does not arise.

(c) Yes Sir. Request has been issued to all the State 
Governments.


